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implementation of provision of Sup-
lJrea.lOa. of ImIDortal TndIlc in Women 

and Girls Act 

2006. SHRI MADHAVRAO SCIN .. 
Will the Minister of EDUCA-
SOCIAL WELFARE AND 

DIA: 
TION, 
CULTURE be pleased to state: 

(a) whether it is a fact that the 
application of provision of the Sup-
pression of Immoral Traffic in Women 
.and Girls Act is not uniform in some 
cities like Bombay, Calcutta, Madns 
and Delhi; 

(b) if so, whether it is also a fact 
that prostitution in some cities is still 
continuing in separate areas called 
"Red Light Areas"; 

(c) if so, the reasons for U:is dis-
'Crimination and slackness in imple-
mentation of the Wovisions of law; 
and 

(d) steps propOsed to be taken to 
make the laws uniform and ban tbe 
prostitution completely in the cities 
where it is still allowed? 

THE MINISTER OF STATE IN 
THE MlNISTR'Y OF EDUCATION, 
SOCIAL WELFARE AND Cur.. TURE 
(SHRIMATI RENUKA DEVI BAR.~­
KATAKI): (a) to (d). The Suppres-
sion of Immoral Traffic in Women and 
Girls Act, 1956 applies uniformly to 
all the States and Union Territories 
except Sikkim. Under the Act, pros-
titution in its commerciaHsed forro has 
been prohibited. ImplementatiOn ot 
the Act. however, rests with the State 
Governments. 
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Health Hazard due to Smoke 

2008, SHRI V. G. HANDE: Will the 
Minist:'r of WORKS AND HOUSING 
AND SUPPLY AND REHABIUTA-
TION be plcased to state: 

(a) whether there exists a health 
hazard due to the smoke emitted by 
Mis. Cycle Equipment (PRN) Limited 
Kalkaji affecting the ~'es o't the reSI-
dents of 'K' Block Kallrnji, New Delhi; 
if so, the details thereof; 

(b) whether this unauthorised fac-
tory is functioning with the conni-
vance of health officers of the Delhi 
MUnicipal Corporation; and 

(c) if so, what ~medial steps Gov-
ernment propose to take in this re-
gard'? 

THE MINISTER OF WORKS ./tND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIltANDAR 
BAKHT); (a) No, Sir. 

(b) The factory is licenced under 
Sec. 416/417 of the Delhi MUnicipal 
Corporation Act, 1957, since 1960. 

(c) The factory has been advised to 
take remedial measures like provil;ion 
Of hood. duct. exhaust fan and a chim-
ney of adequate h2ight to the fumal'!e. 




